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STATEMENT RE. EXPULSION OF A
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AND RETALIATORY ACTION BY
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PAKISTAN
The Minister of Home Affairs (Shri
Nanda): Sir, I made a statement

yesterday about the arrests of seven
persons under Section 3 of the Official
Secrets Act as there were reasonable
grounds to believe that they had
passed on information on secrei
matters to an officer of a diplomatic
mission in Delhi. 1 also saig that
appropriate diplomatic action has been
taken. The diplomatic action I had
referred to was a request which our
Foreign Secretary hagd made to the
Pakistan High Commissioner on the
afternoon of December 16, that Mr.
Ghulam Mohammed, Second Secretary
of the Pakistan High Commission
should be withdrawn from Delhi with.
in 24 hours. The Pakistan High Com-
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[Shri Nanda)

missioner had agreed to do so, but had
requested that this information might
be withheld until the officer had left
the country. This request had been
agreed to and that is why I refrained
from mentioning in the House yester-
day the name of the Pakistan High
Commission or the nature of the diplo-
matic action taken.

From information in our possession,
we had strong reasons to believe that
Mr. Ghulam Mohammed, the Second
Secretary of the Pakistan High Com-
mission, was engaged in espionage.
Theé main accused who was arrested in
the proximity of the residence of the
Second Secretary of the Pakistan High
Commission was carrying documents
containing secret information, and has
named the Second Secretary in his
statement to a Magistrate. There is
also other material, oral and docu-
mentary, jncriminating the Second
Secretary.

In a statement issued by the Pakis-
tan High Commission last evening, it
has been saiq that in a previous case
in which one of the officers of the
Pakistan High Commission had been
asked to leave the country, Shri
Bhattacharya on whose alleged state-
ment the action had been taken, had
been released on the orders of the
Magistrate trying the case for lack of
evidence. The facts are that Shri
Bhattacharya hag not been put on
trial at all and that in the inferest of
national security it had been decided
to place him in preventive detention.

Hon., Members may have noted that
the Government of Pakistan have by
way of retailation asked for the with-
drawal of the Second Secretary of
our High Commission in Pakistan on
the vague ground that he was “indulg-
ing in undersirable activities not in
keeping with his funetions as a mem-
ber of a diplomatic mission.”
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Shri Hem Barua (Gauhati): On a
previous pccasion, when the Pakistani
Attache was found involved in
espionage activities in cooperation
with some Indians and with some
officials also, disturbing facts were
divulged on the floor of the House, and
when Mr. Nehru was here, we
took the Government to task for
giving a lot of time to Pakistan to
take retaliatory steps against us and
at the same time to carry on a vitriolic
campaign against India by the Pakis-
tani broadcasting system. The Pakis-
tan Radio did a lot of vitriolic propa-
ganda against Indig during this time,
which we gave them. India made a
political mistake. That was what we
came to understand on the floor of
the House on that occasion, We
thought India would not repeat it...

Mr Speaker: How can [ tolerate a
long speech? What is his question?

Shri Hem Barua: Why is it, in spite
of the Government of India’s sad ex-
periences with Pakistan as revealed
in the case of the Aijr Attache of
Pakistan who was detected in Rawal-
pindi......

Mr. Speaker: Again the same thing
is repeated. What is his question?

Shri Hem Barua: In spite of the
previous sad experience of our Gov-
ernment of how Pakistan has conduct-
ed her affairs against us when wae
gave them time, why is it that Gov-
ernment have made the same mistake
this time and given Pakistan an
opportunity to carry on a radio war-
fare against us during these davs®

Mr. Speaker: The answer has come:
the Government has said it has mad¢
no mistake.

Shri Hem Barua: Why did not. the
Government learn from fhat experi-
ence?

Mr. Speaker: First he assumes thut
a second mistake has been made.
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[Mr. Speaker]
When the Government denies it, how
can I again ask the Minister?

Shri Hem Barua: We do not expect
the Government to admit their mis-
takes; that they will never do.

Mr, Speaker: There are other
remedies open to him. :

Shri Hem Barua: Why is it that this
time was given to them?

Shri J. B, Kripalani (Amroha): His-
tory repeats itself!

Shri D. C. Sharma (Gurdaspur):
When there is a disease which is of a
recurrent nature, you can employ two
remedies—preventive as well as cura-
tive. This disease vis-g-vis Pakistan
High Commission has been going on
during all these years. May I know
from the hon. Home Minister what
preventive measures have been taken
all these years, what vigilance we
ave been exercising all tese years,
&0 that the Pakistan High Commission
people do not steal away the secrets
about our Air Force and military dis-
pensations?

Shri Nanda: I thought the hon.
Member would have discovered this
fact that this is not an occasion to
say that we have not been able to
track down the person in the act
before he could deliver the documents.
1 think this is a sign of our having
achieved success in these thing. (In-
terruptions).

Mr. Speaker: Before the Minister
completes the sentence, again an in-
terruption is made, We should hear
his answer,

Shri Hem Barua: This was an acci-
dental discovery, the discovery of
these people, because there was &
letter written by the mother. (Inter-
ruptions).

Shri Nanda: There was nothing
accidental about it. It was months
of aclive endeavour that led to this.
There ig a bigger thing than the thing
before us.

Dr. Sarojini Mahishi (Dharwar
North): It was reported that some
Indian military officers of rank and
dignity were involved in this spy-
ring. May I know whether any fur-
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ther investigation in the matter
reveals as to who these people were
and the nature of the document and
the information that was intended to
be passed on?

Shri Nanda: I have no further in-
formation to disclose at present.
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Shri Hem Barua: The Pakistani
diplomat was seeing from there, from
the diplomatic gallery on three
occasions,
Mr. Speaker: I will find out that.
Y 3w fag fagr : ag gasdl
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Shri Hari Vishnn Kamath (Hosh-
angabad): Mr, Speaker, Sir, I have
no doubt you will agree with me that
the matter is Very grave, and I am
sure the House will agree too, The
nation also feels very perturbed over
this. I want to know what exactly
are the reasons—he evaded the ques-
tion yesterday—plausible, phoney or
otherwise for charging these people,
six or seven of them who have been
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arrested, under the Official Secrets
Act and not with treason—apart from
whatever happens at the trial—under
the Defence of India Act? Has the
Defence of India Act after having
been used against political opponents
in the country become a dead letter?

Shri Nanda: Yesterday also I ans-
wered that, that at the moment it is
a provision of that Act under which
action is being taken. If there is any-
thing else applicable, certainly we
will look into it.

Shri Hem Barua: Why don't you
hang them?

Shri Nanda: Because these investi-
gations are going on and it is in terms
of the investigations that action will
follow. .

Shri Hari Vishnu Kamath: May I
appeal to you in the mnational in-
terest, . . .

Mr, Speaker: I should hang them?

Shri Hari Vishno Kamath: Hanging
is afterwards, I do not want to hang
them on anyone else without trial
When the facts are in your possession,
why don't you charge the accused
with treason? What stands in the
way of your doing so? The Defence
of India Act is still on the statute-
book; it has not yet become a dead
letter. (Interruptions).

Shri Basumatari (Goalpara): Was it
not a Tact that while our Home Min-
ister visited Asgam in connection with
the atrocities committed in Assam the
same allegation was brought before
him against the Assistant High Com-
missioner at Shillong; if so, may I
know what action he has taken about
that?

Mr. Speaker: That is a different
thing.
Shri Bhagwat Jha Azad (Bhagal-

pur): May I know whether the In-
telligence of the Government or the
intelligent persons of the Govern-
ment would tell us what are the rea-
sons for Pakistan on all these two
occasions to ask for time and in the
course of that time to expel our offi-
cials first and show to the world that
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ours is a retaliatory measure and not
theirs? '

Shri Nanda: I have explained it
The experience which was mentioned
was fully before us. We knew all the
facts and we had them before our
mind. It was in the light of that and
in full view of those facts that this
decision was taken. There was full
24 hours difference between our action
and their action. The official of Pak-
istan left yesterday at five o'clock.
Our man, the Second Secretary, will
be leaving today, that is 24 hours
after. It means that their action is
an act of retaliation. What exactly is
involved is certainly for the world to
see.

Mr. Speaker: Shri Nath Pai.

Shri Nath Pai (Rajapur): Sir,......
He is not listening.

Mr, Speaker: He may put the ques-
tion,

Shri Nath Pai; Sir, it is discourtesy
to you that when you have called a
Member to put the question the Min-
ister is not listening, and he is in con-
versation with someone.

Mr. Speaker: I am very attentive.

Shri Nath Pai: He should be atten-
tive too.

Mr. Speaker: Yes, I expect that also.

Shri Nath Pai: In reply to an earlier
question the hon. Minister said that
he wag not going to disclose the nature
of the document. While agreeing with
him that the facts and the details of
the contents of the document need
not be disclosed, may we know
whether the documents which the
accused were trying to hand over to
the Pakistani Second Secretary had
any bearing on the defence and the
security of this country?

Shri Nanda: The seriousness of the
nature of this activity and the docu-
ments I have already disclosed. I am
not going to give any more details.

Shri Nath Pai: I wanted to know
specifically whether it had any bear-
ing on the defence and security of this
country. What is the mystery about
it? Why is there this mystification?

Shri Nanda: That is so,
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Shrimati Yashoda Reddy (Kurnool):
While congratulating the Home Minis-
try for having found out before the

secret documents were handed over,
1 would like to know why there was
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delay, after discovering the letter of
the mother some months back, in
finding out the culprits? I would also
like to know whether the complete
spy-ring has been rounded up or
whether some more people are still
there?

Shri Nanda: There was no mother
in the piecture at all.

1257 hrs.
INDIAN TARIFF (AMENDMENT?
BILL*

The Minister of Commerce (Shrl
Manubhai Shah): Sir, I beg to move
for leave to introduce a Bill further
to amend the Indian Tariff Act, 1933

Mr, Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend

the Indian Tariff Act 1934,

The motion was adopted.

Shri Manmubhai Shah: Sir, I intro-
ducet the Bill.

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir. I rise on a point ot
clarification. I remember—the Minis-
ter concerned is not here—the Minis-
ter of Parliamentary Affairs making a
promise more or less in the last Bud-
get Session that no Bill would be
taken vp for consideration and passing
in a Session unless it has been intro-
duced within the first half of the
Session. Now, Sir, this Bill is intro-
duced today and it is being taken up
on Monday or some time next weck
according to the list of business which
I heard from the hon  Minister of
Parliamentary Affairs . This is con-
trary to the promise he made I
hope you will not let these things
happen, because this is certainiy
detrimental to the methodical and
scientific running of the Session.

Mr. Speaker: When we take that
Bill up we will see,

12.59 hrs.
APPROPRIATION (RAILWAYS)
NO. 3 BILL*, 1964
The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
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